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Ref No- 10462 [NwT-lotf ¢~ [2024 Date: og/o-b/_“uj
To,

The Registrar
Hon’ble National Green Tribunal
Copernicus Marg, New Delhi.

Sub:- Compliance Report of Hon’ble National Green Tribunal order dated
20-12-2023 passed in EA no. 46/2013 in EA no. 24/2013 in OA no.989
of 2019 in the matter of Ved Prakash Aggrawal Vs. Municipal
Commissioner, Nagar Nigam Ghaziabad.

R/Sir,

In compliance of Hon’ble National Green Tribunal order dated  20-12-
2023 passed in EA no. 46/2013 in EA no. 24/2013 in OA no.989 of 2019 in the
matter of Ved Prakash Aggrawal Vs. Municipal Commissioner, Nagar Nigam
Ghaziabad, the Action Taken Report is being annexed herewith.

It is requested that the said report may be presented before the Hon’ble

Tribunal for kind consideration.
Encl:- As above.

Yours Sincerely

5#

(Sanjeev Kumar Singh)
Member Secretary

Copy to - for information and necessary action;
1- Shri. Pradeep Misra, Advocate , Residence 235, Sector-XIX, NOIDA-
201301 E mail- pradeepmisra@yahoo.com.
2- Regional Officer, UPPCB, Ghaziabad
3- Law Officerd, UPPCB, Lucknow.

Member Secretary

iodilo—12dT, oy @vs TC-12V, Vibhuti Khand,

M AR, TG T$H—226010 Gomti Nagar, Lucknow-226010

W: 2720831, 2720828, 2720691, 2720681 Phone : 2720831, 2720828, 2720691, 2720681
tﬁEFH : 0522-2720764 Fax :0522-2720764

s‘—ﬁa e ugpeagi| website: www.uppeb.com e.mail : infortfupntb.com] websile: v iy i com
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ACTION TAKEN REPORT
IN COMPLIANCE OF ’
HON’BLE NATIONAL GREEN TRIBUNAL’S ORDER
DATED 20.12.2023
IN
EXECUTION APPLICATION NO. %4/2021 IN
O. A. NO. 989/2019 (E.A. No-46/2023 & E.A.-24/2021)
TITLED
VED PRAKASH AGGARWAL

VERSUS

MUNICIPAL COMMISSIONER, NAGAR NIGAM GHAZIABAD

Filed On Behalf of:
Uttar Pradesh Pollution Control Board
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Reply/response with respect to Hon’ble NGT order dated 20.12.2023
passed in the matter of Ved Prakash Aggarwal Vs Municipal Corporation
Nagar Nigam, Ghaziabad in OA No0-989/2019 (EA No-46/2023, 24/2021).

1. Background

On above matter the Hon’ble National Green Tribunal passed order on 23.12.2023
and directed following:-

“.....5. Complaining that nothing further has been done pursuant to order
dated 01.02.2022, MA No. 86/2022 and MA No. 87/2022 were filed which were
disposed of by order dated 06.12.2022 directing State Pollution Control Board to
look into the matter, take remedial action at Hapur in'the light of judgment of
Tribunal dated 08.07.2019 passed in O.A. No. 46/2018 read with orders dated
08.10.2020 and 01.02.2022passed in O.A. No. 989/2019 and EA No. 24/2021 and
submit an action taken report as on 30.06.2023 with the Registrar General of
Tribunal.

6. It is said that no such report has been submitted. We are also informed by
Registry that no action taken report has been filed by State Pollution Control Board.

7. In these circumstances, we direct Member Secretary, Uttar Pradesh
Pollution Control Board to submit its response within one month as to whether
order dated 06.12.2022 has been complied with or not and if not, what appropriate
action he has taken against erring officials.

8. List the matter on 09.02.2024......”

2. Action Taken




1)

2)

3)
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That, in compliance of Hon’ble National Green Tribunal order dated 23.12.2023,
U.P. Pollution Control Board (UPPCB) issued letter dated 24.01.2024 to
Executive Officer, Nagar Pallika Parishad, Hapur, directing him to restrain the
operation and remove the illegal dairy operating in the residential colony of Raj
Nagar/ Keshav Nagar, district Hapur. Copy attached as Annexure-I.

That, Executive officer, Nagar Pallika Parishad, Hapur has intimated vide his
letter dt. 06.02.2024 that in compliance to the Regional Office, U.P. Pollution
Control Board, Ghaziabad letter dt 24-01-2024, a special drive against the illegal
dairy operating in the residential colony of Raj Nagar/ Keshav Nagar, district
Hapur was conducted on 02-02-2024. During drive it was instructed to the
owner of the illegal dairy operating in the residenéial colony of Raj Nagar/
Keshav Nagar, district Hapur to remove these dairy.

That, Executive Officer, Nagar Pallika Parishad, Hapur vide his letter dt.
06.02.2024 has intimated that, the site was again inspected by the Tehsildar ,
Hapur sadar, Inspector In-charge Police station , Kotwali Thana , Hapur and
representative of Nagar Palika , Hapur and U.P. Pollution Control Board on 06-
02-2024 and during inspection it was found that those illegal dairy operating
operating in the residential colony of Raj Nagar/ Keshav Nagar, district Hapur
has been removed from the site. The copy of the letter dt. 06.02.2024 received
from Executive Officer, Nagar Pallika Parishad, Hapur is attached as Annexure-

The above action taken report is hereby submitted for kind perusal.

o

(Sanjeev Kumar Singh)
Member Secretary
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R 5. Complaining that nothing further has been done pursuant to order dated 01.02.2022,
MA No. 86/2022 and MA No. 87/2022 were filed which were disposed of by order dated 06.12.2022
directing State Pollution Control Board to look into the matter, take remedial action at Hapur in the
light of judgment of Tribunal dated 08.07.2019 passed in O.A. No. 46/2018 read with orders dated
08.10.2020 and 01.02.2022 passed in O.A. No. 989/2019 and EA No. 24/2021 and submit an action
taken report as on 30.06.2023 with the Registrar General of Tribunal.
6. It is said that no such report has been submitted. We are also informed by Registry that no action
taken report has been filed by State Pollution Control Board.
7. In these circumstances, we direct Member Secretary, Uttar Pradesh Pollution Control Board to
submit its response within one month as to whether order dated 06.12.2022 has been complied with
or not and if not, what appropriate action he has taken against erring officials.
8. List the matter on 09.02.2024.......” ,
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